
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 165/2020 

[Earlier Original Application No. 122/2015 (WZ)] 

[MA No. 211/2015, MA No. 220/2015, IA No 210/2022] 

 

Samita Rajendra Patil & Ors.      … Applicants  

Versus  

Jindal Steel Works Limited & Others    … Respondents  

 

Exhibit No.  Particulars Page No.  
 Submissions and Suggestions by the Applicant 

No. 1 on the Joint Committee Report Received 
from the Joint Committee  

 

1 Copy of order dated March 6, 2020, by Hon’ble 
Bombay High Court in WP No. 1107 of 2020  

 

2 Copies of 7/12 Extracts of Survey No. 94/1 
and 94/2, village Kharmachela, Tal. Pen, 
District Raigad 

 

3 Photos showing huge heaps of chemical waste 
resembling hills dumped by the Respondent 
Company 

 

4 Copy of EC dated 02-02-2018  

5 Copy of EC compliance report dated 24-10-
2019 

 

6 Copy of EC dated 16-06-2020  

 

Mumbai  

Dated 28-03-2023 

Shriram S Kulkarni 

Advocate for Applicants  

Email : advshriramskulkarni@gmail.com 
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                                                                               905-cri-wp-1107-20.doc

 IN THE HIGH COURT OF  JUDICATURE AT BOMBAY
CRIMINAL APPELLATE JURISDICTION 
 WRIT PETITION NO. 1107 OF 2020

                                                 
Samita R. Patil and anr.  … Petitioners

V/s.
The State of Maharashtra and ors.  … Respondents

----------------
Mr.  S.S.  Kulkarni  i/b  Mr.  Gauresh  Khandalekar  for  the
Petitioners.
Mr.  Deepak  Thakare,  PP  a/w.  Mr.  K.V.  Saste,  APP  for  the
Respondent – State.  

----------------
       CORAM : B.P. DHARMADHIKARI, 

ACTING CHIEF JUSTICE &
   N.R. BORKAR, J.

             DATE    : MARCH 6, 2020. 
P.C.

1]  Notice returnable on 17th March 2020. 

2] APP waives notice for respondent Nos.1 to 4 and 6 to 10.

R.P.A.D./Hamdast  for  completing  service  on  the  other

respondents. 

3] Further  constructions  by  respondent  No.11  shall  be

subject to the orders of this Court in the matter.

4] Needless  to  mention  that  the  issue  relates  to

environment  and therefore,  the State Authorities  shall  give

attention to it and fle a necessary reply without fail. 

                   
                                                                         

(N.R. BORKAR, J.)           (ACTING CHIEF JUSTICE)

Dinesh Sherla 1/1

:::   Uploaded on   - 11/03/2020 :::   Downloaded on   - 27/03/2023 19:04:22   :::
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Village form number 7 (Rights record) 
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and 

Maintainance) Rules, 1971, rule no. 3,5,6&7 
 
 

Village : Kharmachela (553945)   Tal Pen    District Raigad  
 
Survey No and subdivision :94/1        
 
Land Holding Type : Class I           Local name of the farm 
 
Area and 
assessment 

Account No.      Land holders name Area Assessment Tenancy, part and 
other rights column 

 313          Government Khajan Land  8.19.30     (395)  Name of tenant and 
part  
------------------- 
According to the 
letters by SDO dated 
14/2/61 and 12/9/61, 
said land is not 
useful for farming 
or cattle grazing 
(395) 

Old mutation no. (1) (383)  Boundary and 
markers 
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Village form number 7 (Rights record) 
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and 

Maintainance) Rules, 1971, rule no. 3,5,6&7 
 
 

Village : Kharmachela (553945)   Tal Pen    District Raigad  
 
Survey No and subdivision :94/2        
 
Land Holding Type : Class I           Local name of the farm 
 
Area and 
assessment 

Account No.      Land holders name Area Assessment Tenancy, part and 
other rights column 

 314          Mangroves  3.37.60     (395)  Name of tenant and 
part  
------------------- 
As per the draft 
notification 
published under Sec. 
4 of Forest Act, 
1927, the said land 
has been handed 
over to Forest 
Department, after 
the final notification 
is published under 
Sec. 20, it will be 
recorded as 
Reserved Forest in 
the owners right 
(396) 

Old mutation no. (1) (383)  Boundary and 
markers 
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